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Writ Petition (Civil) No. 702/2024

KUKI ORGANIZATION FOR HUMAN RIGHTS TRUST           Petitioner(s)

                                VERSUS

UNION OF INDIA & ANR.                              Respondent(s)

[THE NFSU REPORT RECEIVED] 
 
Date : 30-04-2026 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE SANJAY KUMAR
         HON'BLE MR. JUSTICE K. VINOD CHANDRAN

For Petitioner(s) Mr. Prashant Bhushan, AOR
                   Ms. Alice Raj, Adv.
                   Ms. Cheryl D'Souza, Adv.
                                      
For Respondent(s) Ms. Aishwarya Bhati, ASG

Mr. Himjam Lenin Singh, Adv. General Manipur
Mr. Abhijeet Singh, Adv. 
Ms. Anupriya Srivastava, Adv. 
Ms. Manisha Chava, Adv. 
Mr. Pukhrambam  Ramesh Kumar, Adv. 
Mr. Mayank Sapra, Adv. 
Mr. Karun Sharma, Adv. 
Ms. Rajkumari Divyasana, Adv. 
Ms. Lalima Das, Adv. 
Mr. Abhi Sharma, Adv.
Mr. Arvind Gupta, AOR

                   

      UPON hearing the counsel, the Court made the following
                             O R D E R

1. We are informed that the National Forensic Sciences University

(NFSU) would not be able to undertake effective comparison of

the available voice recordings in view of the technical issues

involved. 
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2. Mr.  Prashant  Bhushan,  learned  counsel  for  the  petitioner,

states that the full audio clip of 2 hours 26 minutes has been

copied onto pen drives from the original device on which the

recordings  were  made.  The  pen  drive,  being  the  first

generation copy of the original recording, shall be furnished

to the other side, within one week from today, to be forwarded

to the NFSU for comparison with the admitted voice recordings

of the individual concerned. 

3. The  State  of  Manipur  shall  furnish  the  admitted  voice

recordings of the said individual to the NFSU for the purpose

of comparison. 

4. The  NFSU  shall  endeavour  to  complete  the  exercise  as

expeditiously as possible and, preferably, within six weeks

from today.

5. Report of such comparison shall be sent to this Court in a

sealed cover. 

6. Re-list on 07.08.2026. 

 (BABITA PANDEY)                                (PREETI SAXENA)
    AR-cum-PS                           COURT MASTER (NSH)
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